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Title: Need to ensure that the provisions of Forest Conservation Act do not come in the way of development of
Advasi areas in Bharuch Parliamentary Constituency, Gujarat
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...(Interruptions)
A HEIGH AT S YYI, I8 T 6l o1, H w@rfas e § A
...(Interruptions)
MR. SPEAKER: | do not know some times whether we want to do business in the House or we do not want to do.

You can take a decision that no business will be conducted today. What is this all going on? The issue is sorted
out. | have already spoken. | have already given the ruling.

...(Interruptions)
SHRI RUPCHAND PAL (HOOGLY): It is very unfortunate that the Government has been a party to the decision.

MR. SPEAKER: | know sometimes it happens that it is not conveyed to everybody. Therefore he stood rightly and
asked the question.

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Therefore, | am saying, this is not the correct attitude.
MR. SPEAKER: But | told, there is no question of attitude.
it siterra o= (ReRSEIR) @ sisger #eigy, § w1 argar § A€ (aaum)
remd wEied ;@ F 39 A w fiega gt srems 7@ @i There is a limit to everything.
...(Interruptions)

FeTE HElgd  F T X @ 8¢ &% wAg &@s = 9 &1 | will not allow anybody to obstruct the House. | have already started
the business.
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MR. SPEAKER: | will permit you after this is over. | will permit you afterwards, not now. Please sit down.



